Central Administrative Tribunal
Principal Bench

OA No.4471/2017
MA No.4639/2017

New Delhi this the 18t day of December, 2017

Hon’ble Mr. Justice Permod Kohli, Chairman
Hon’ble Mr. K.N. Shrivastava, Member (A)

Dr. Divya Goel, Age-37 years,
Lecturer,

D/o —Suresh Kumar,

R/o C-85, Classic Aptts,
Sec-22, Dwarka, New Delhi-77

Ms. Faraha Ahmed, Age-33 years,
Lecturer,

D/o M.M. Ansari,

R/0-1068, Rajnigandha,

Aptts., 4/10, Dwarka,

New Delhi-75.

Mohd. Fasih Ahmed, Age-36 years,
Lecturer,

S/o Mohd. Jamuluddin,
R/0-2688/29, Rahul Aptts.,

3rd Floor, Flat No. 14,
Tughlakabad Extension,

New Delhi-19.

Ms. Vijay Lakshmi, Age-33 years,
Lecturer,

D/o Sh. Moti Chandra Jaiswal,
R/o0 1092, G.F.,

Akshardham Aptts,

43, Pocket-3, Sector-19,

Dwarka, New Delhi-75.

Ms. Sheetal Chandela, Age-32 years,
Lecturer,

D/o Sewa Ram Chandela,

R/0-126, DA Flats,

Nimri Colony, Ashok Vihar,
Phase-4, Delhi-54.
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6. Dr. Neetu Aggarwal, Age-40 years,
D/o Sh. N.L. Aggarwal,
R/o B-541, GTB Nagar Kareli,
Allahabad-211016.

....Applicants
(By Advocate Shri Sachin Chauhan)
Versus

1.  Govt. of NCTD through

Its Chief Secretary,

Govt. of NCT of Delhi,

[.P. Estate, Players Building,

New Delhi
2. The Secretary,

Department of Training and

Technical Education,

Muni Maya Ram Marg,

Pitampura, Delhi-110088 ...Respondents

ORDER (Oral)

Justice Permod Kohli:

MA No0.4639/2017 seeking joining together in single Petition is

allowed.

2. The applicants are working as Lecturers and Asstt. Professor
on contract basis. The details are given in para 4.1 of the OA
regarding the posts held and the Institutions where the applicants

are working.

3. The claim of the applicants in the present OA is for a direction
to pay them the minimum of the pay scale of the posts held by them

as are being given to the regularly appointed officials in the same
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capacity. The applicants have made various representations

marked as Annexure A-3 Colly.

4. The learned counsel for the applicants relies upon various
judgments of the Tribunal, Delhi High Court and the Hon’ble
Supreme Court. Reference can be made to the judgment of the
Delhi High Court dated 01.11.2013 passed in W.P. (C)
No0.2915/2013 - Chief Secretary, Govt. of NCT of Delhi & Anr. V.
Satish Kumar & Others, judgment dated 28.03.2017 passed in
W.P. (C) No.717/2015 — Govt. of NCT of Delhi & Others v. Kamal
Kant Sharma & Others, judgment of the Hon’ble Apex Court dated
26.10.2016 passed in Civil Appeal No.213/2013 — State of Punjab
& Others v. Jagjit Singh & Others and judgment of the Delhi High
Court dated 06.11.2012 passed in W.P. (C) No.6798/2002 — Sonia

Gandhi & Others v. Govt. of NCT of Delhi & Others.

5. It is submitted by Mr. Sachin Chauhan, learned counsel for
the applicants that the controversy involved in the present OA is
squarely covered by the aforesaid judgments and the applicants
may be permitted to make a fresh representation giving all the

details of their claim.

6. In view of the above circumstances, we dispose of this OA, at

the admission stage itself, with the following directions:-
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The applicants are permitted to make a fresh representation
giving all the details of their claim within two weeks from
today. The said representation, along with the representations
referred to in Annexure A-2 shall be considered and decided by
the Competent Authority within a period of three months from
the date of receipt of a certified copy of this order. Needless to
say that the representations shall be decided by the

respondents by passing a reasoned and speaking order.

(K.N. Shrivastava) (Justice Permod Kohli)
Member (A) Chairman

CcC.



